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रािधानी के्षत्र और के जनकटवती क्षेत्रों में वाय ुक् वाजलटी प्रबंध अयोग या ईस अयोग द्वारा पर ्ाजधकृत कोइ ऄजधकारी 

नीचे दी गइ सारणी में जवजनर्ददष्ट दर पर वार्षषक अधार पर ऐसे तापीय जवदु्यत संयंत्रों को पयाावरणीय प्रजतकर ऄजधरोजपत 

करेगा और ईसकी वसूली करेगा: 

वषा 2024-2025 के जलए पयाावरणीय प्रजतकर की दर: 

वार्षषक अधार पर ईपयोग दकए गए फसल ऄविेष गुरटका (पेलेट्स) या 

जिकेटों का प्रजतित 

पयाावरणीय प्रजतकर की दर (ईत्पाददत 

जवदु्यत की प्रजत यूजनट रु.) 

पााँच प्रजतित से कम या ईसके बराबर ककतु चार प्रजतित से ऄजधक 0.0 

चार प्रजतित से कम या ईसके बराबर ककतु तीन प्रजतित से ऄजधक 0.0 

तीन प्रजतित से कम या ईसके बराबर ककतु दो प्रजतित से ऄजधक 0.01 

दो प्रजतित से कम या ईसके बराबर ककतु एक प्रजतित से ऄजधक। 0.02 

एक प्रजतित से कम या ईसके बराबर ककतु िून्य प्रजतित से ऄजधक 0.03 

वषा (2025-2026) से अग ेके जलए पयाावरणीय प्रजतकर की दर 

वार्षषक अधार पर ईपयोग दकए गए फसल ऄविेष गुरटका (पेलेट्स) या 

जिकेट का प्रजतित 

पयाावरणीय प्रजतकर की दर              

(ईत्पाददत जवदु्यत की प्रजत यूजनट रु.) 

पााँच प्रजतित से कम ककतु चार प्रजतित से ऄजधक या ईसके बराबर 0.01 

चार प्रजतित से कम ककतु तीन प्रजतित से ऄजधक या ईसके बराबर 0.02 

तीन प्रजतित से कम ककतु दो प्रजतित से ऄजधक या ईसके बराबर। 0.03 

दो प्रजतित से कम ककतु एक प्रजतित से ऄजधक या ईसके बराबर 0.04 

एक प्रजतित से कम ककतु िून्य प्रजतित से ऄजधक या ईसके बराबर 0.05 

 

4.  कजतपय मामलों में आन जनयमों का लाग ू होना – यथाजस्ट्थजत, कें द्रीय जवदु्यत जवजनयामक अयोग या राज्य 

जवजनयामक अयोग, जनयम 2 के ईपबंधों पर जवचार करने के पश् चात् जवदु्यत ऄजधजनयम, 2003 (2003 का 36) के , 

ऄधीन टैररफ ऄवधाररत करेगा।  

5.  जिथलीकरण की िजि. - वाय ु क् वाजलटी प्रबंध अयोग, मामला-दर-मामला के अधार पर, कें द्रीय जवदु्यत 

प्राजधकरण और कें द्रीय प्रदषूण जनयंत्रण बोडा के परामिा से, तापीय जवदु्यत संयंत्र का ऐसे तापीय जवदु्यत संयंत्रों के जनयंत्रण 

से परे पररजस्ट्थजतयों से ईत्पन्न होने वाली दकसी भी करिनाइ के समाधान के जलए जनयम 2 और 3 के ईपबंधों के ऄनुपालन 

से जिथलीकरण कर सकेगा ह।ै  

[फा. सं. क्यू-15014/16/2021-सीपीए (पाटा-1)] 

नरेि पाल गंगवार, ऄपर सजचव 
 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

DRAFT NOTIFICATION 

New Delhi, the 11th July, 2023 

G.S.R. 499(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby makes the following rules to regulate the utilisation of  

crop-residue by the thermal power plants, namely:- 

1.  Short title, application and commencement. –  

 (1) These rules may be called the Environment (Utilisation of Crop residue by Thermal Power Plants) Rules, 

2023.  
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 (2) They shall apply to the National Capital Region and the Adjoining Areas as defined respectively in 

clauses (f) and (a) of sub-section (1) of section 2 of the Commission for Air Quality Management in National Capital 

Region and Adjoining Areas Act, 2021(29 of 2021).  

 (3) They shall come into force on the date of their publication in the Official Gazette.  

2.  Utilisation of crop residue. - All coal based thermal power plants of power generation utilities shall 

mandatorily use minimum five per cent blend of pellets or briquettes made of crop residue along with coal.  

3.  Environmental compensation.- For non-utilisation of crop residue as provided in rule 2, the Commission 

for Air Quality Management in National Capital Region and Adjoining Areas, constituted under the Commission for 

Air Quality Management of National Capital Region and Adjoining Areas Act, 2021 (29 of 2021), or any officer 

authorised by that Commission, shall impose and collect the environmental compensation from such thermal power 

plants on annual basis at the rates specified in the table given below:  

 (1) Rate of environmental compensation for the year 2024-2025: 

Percentage of crop residue pellets or briquettes utilized on annual 

basis 

Rate of environmental Compensation (Rs. Per 

unit of electricity generated) 

Less than or equal to five per cent but more than four per cent 0.0 

Less than or equal to four per cent but more than three per cent 0.0 

Less than or equal to three per cent but more than two per cent 0.01 

Less than or equal to two per cent but more than one per cent. 0.02 

Less than or equal to one per cent but more than zero per cent 0.03 

 (2) Rate of environment compensation for the year (2025-2026) onwards 

Percentage of crop residue pellets or briquettes utilised on annual 

basis 

Rate of environmental Compensation (Rs. Per 

unit of electricity generated) 

Less than five per cent but more than or equal to four per cent 0.01 

Less than four per cent but more than or equal to three per cent 0.02 

Less than three per cent but more than or equal to two per cent. 0.03 

Less than two per cent but more than or equal to one per cent 0.04 

Less than one per cent but more than or equal to zero  per cent 0.05 

 

4.  Application of these rules in certain cases- The Central Electricity Regulatory Commission or the State 

Regulatory Commissions, as the case may be, shall determine tariff under the Electricity Act, 2003 (36 of 2003) after 

taking into consideration the provisions of rule 2.  

5.  Power to grant relaxation - The Commission for Air Quality Management may, on case to case basis, grant 

relaxation to thermal power plants, in consultation with the Central Electricity Authority and the Central Pollution 

Control Board, for addressing any difficulty arising out of circumstances beyond the control of such thermal power 

plants in its compliance of the provisions of rule 2 and 3 above.  

[F. No. Q-15014/16/2021-CPA (part-1)]  

NARESH PAL GANGWAR, Addl. Secy. 
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